THE SALARIES AND ALLOWANCES OF MINISTERS
'~ (AMENDMENT) ACT, 1985

No. 76 or 1985

[26th Decemb er, 1985}

Ty i ke weman Ca miae e s

An Act furthetr to amend the Salanes and Allowances of M1msters :

Act, 1952.

‘B it enacted by Parhament in the Th1rty-s1xth Year. of the Repubhc
of: Ind1a as follows:— :

S 1 (1) This Act may be called the Salameb and Allowances of M1n1s-
ters (Amendment) Act, 1985 o 3 S S

: (2 ) It shall come into force on such date! as the Central Government
~ may, by not1ﬁcat1on in the Ofﬁclal Gazette, appomt

. 2, For section 3 of the Salarles and Allowances ‘of Mlmsters Act

58 of 1952.. 1952 (herexmfter referred’ to as the pr1nc1pa1 Act), the followmg sect1onr

shall be subst1tuted namely —

. “8, (1) Each Minister shall be _entitled to receive a salary per
mensem, and an allowance for each day during the whole of his term
as such Minister at the same rates as are specified in section 3 of the

Salaries, Allowances and Pension of Members of Parhament Act,.

30 of 1954, 1954 with respect fo members of Parliament.

(2) Each Minister shall be ent1t1ed to receive a const1tuency
allowance at the same rate as is specified under section 8 of the sa1d
Act with respect to members of Parhament ”,

3. For sectmn 5 of the principal Act the followmg sect1on shall be
subst1tuted namely:— : . :

“5. There shall be paid a sumptuary allowance to each M1n1ster
at the following rates, namely:—

() the Prime Minister =~ %+ o ‘Rupees  one 'thousand,

five hundred per
mensem,

- 1g6.12 1985 vide Notification No G.S.R. 937 (E) dated 26-12- 1985 Gazel.te of India,
Extracrdlnary, 1985, Part 1, section 3 (i) » N
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(b) every other M1mster o B -Rup_ees_ one - thousand
who is a member . - . - per mensem; '
of the Cabinet - _ o .
(c) a Minister of State - _ o ~_~Rupees five hundred '
. S  pet)méndem;
(d) a. Deputy _“‘-‘Minis"’ter 7 - "“Ripees three hundred
s : o ‘ © per mensem.”, ~

4. In sectmn 6 of the:: pr1nc1pa1 Act after sub-section = (1), the
following sub-sec'flon shall be 1nserted namely — '

“(14) A M1n1ster and any one member of hls famlly accompany-
ing him, shall be entitled ‘to travelling allowances in respect of not
nlore than six return journeys performed, during each year, within.

Tndia, at the Sime rates at which travelling allowances are payable
Lt such Minister ‘tinder. -clause” (b) of sub-sectlon (1) in respect of
tours refelred to in that clause,

: ”Explanatw'n —For the purposes of ‘this sub-section, “return

Llrf

“journey” means a Journey from one place 1o another place and the-

return ]ourney from:such other place to the ﬁrst mentloned place

5 "Tn the prmmpal Act afte1 sect1on 1'0 the followmg sectlon shall‘
be inserted, namely:~ .

‘10A. Notwithstanding anything “containeq in the  Theore-fax
Act, 1961 the value of rent free furmshed residence (including main-
tenance thereof) prowded to a Mxmster under sub-sectlon (1) of
B St A §Hall not'bé ifi¢luded in ~/the t:o‘n‘rputatlon of*hist’ iieo:

‘chargeable under the head “Salanes” undey’ Sectlon 15 of ‘the’ Incol’ne- '

tax Act 1961 ’

43 0f 1961,




